N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 276 COF 2003

VI JAYAMONL APPELLANT

VERSUS

JAYARAJAN & ANR. ... RESPONDENT

ORDER

The | earned counsel for the appellant states that
after the filing of the appeal in the year 2003, the
appel l ant has expired. This appeal 1is, accordingly,

di sm ssed as havi ng abat ed.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI
AUGUST 17, 2010.
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